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MR DEPUTY CHAIRMAN: Time over. Shri Naresh Agrawal .. (Interruptions)...
Yes. ...(Intervuptions)... All the names may be added. .. .(Imferruptions)...
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SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, I also associate
myself with the matter raised by the hon. Member

SHRI SHANTARAM NAIK (Goa): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI MADHUSUDAN MISTRY (Gujarat): Sir, 1 associate myself with the
matter raised by the hon. Member.

Need to fix responsibility on brand ambassador for misleading

advertisements of products
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MR. DEPUTY CHAIRMAN: Time over. .. .(Interruptions)... Time over

...(Interruptions)... Time over. .. (Interruptions)...

SHRI K. T. 8. TULSI {(Nominated): Sir, 1 associate mysell with the matter
raised by the hon. Member.
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SHRI K. PARASARAN {(Nominated): Sir, | too associate mysell with the matter
raised by the hon. Member.

MR. DEPUTY CHAIRMAN: Shri Vijay Goel — not present. Shri Anil Desai



